
TA No.81/2018

UNDER SECTION 9 Of.IBC,2OI6

ln the matter of:

M/s Roshan & Company

VS.

M/s. Modern Thread India Ltd.

;;".;";:.ffi,
Coram: Shri R. Varadharajan, Member (Judicial)

.. Applicant/petitioners

For Petitioner (s)

For Respondent(s)

: Nitesh Srivastava, Adv.
: RaunakBapna, Adv.

ORDER

Learned counsel for the petitioner is present. Leamed counsel for the
corporate Debtor is also present and it is represented by leamed counsel for the
petitioner that in view of the settrement arrived at between the parties, petitioner
may be permitted to withdraw this petition filed against the corporare Debtor.
Taking into consideration, the said representation of learned counsel for the
petitioner as well as Rule g of IBBI (AAA) Rules,2016, this petition stands
dismissed as withdrawn. Let the file be consigned to record.--__

a rad ha ra
Member (Judicial)


